
Misc.(Bail\ Case No. 161 of 2023

ORDER

This is an application uis 439 Cr'P.C' filed by one

Toslima Khatun, seeking bail for accused Aher Ali, in connection

with Tezpur PS Case No. 208 of 2023 under section 379 of IPC

corresponding to GR Case No.256/23.

The case diary as called for has been received'

I have heard the learned lawyers appearing for both

sides.

Learned counsel for the state Mr. Munin chandra

Baruah submitted that accused was found involved in the alleged

offence of committing theft of valuable goods and he was caught

by police while carrying the same in e-rikshaw. So, bail may not be

granted to accused.

ontheotherhand,learnedcounselappearingfor

accused submits accused has been in judicial custody for about a

month and his further detention in judicial custody is not warranted

since there remains nothing to be investigated'

Having heard the learned counsel appearing for both

sides and perusal of the case diary including the FIR, it transpires

that accused was detained by police on 23-02-2023 on the basis of

information lodged by one Bikram Kumar Jha, Manager (HR &

Admin), RSM Infra Projects, Napam that some construction

materials of their company i.e. Gabion Box, Lacing wire and steel

were stolen.

Perusal of case diary reveals that accused was in iail for

about a month since 23-02-2073 and it is seen that investigation of

the case has almost been completed. So, dete4iton of the accused
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in judicial custody for the purpose of investigation is not required as
the alleged storen articres were arready recovered and seized.

In view of the above, accused Aher Ari is arowed to go
on bail of Rs'15,000/- with one surety of the rike amount to the
satisfaction of learned Eleka Magistrate.

Return back the case diary.

The bair apprication is accordingry stands disposed off,

(C.8. Gogoi)
Sessions Judge,
Sonitpur,Tezpur
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